
CENTRAL ADIIINISTRATIVE TRIBUNAL 
CALCUTTA BENCH 

Ne.M.A.76 of 1998 
(D.A.775 of 1996) 

Date of Brer ; 13.8,1998 

Present ; 	Hcn'ble ir.S.Dasgupta, Aministrative Ileriber. 

Hen'ble I1r.D.Purkayasttna, Judicial {1errber. 

PANKAJ RiUTH & ORS. 

Vs. 

UNION DI INDIA & QRS. 

Fr the applicants-  ; 	1r,S.R.Kr, ceunsel. 	- 

For the respondents : 	1r.S.K.Dutta, cunsl. 

OR D E R 

The miscellanes application 76/1998 has been Piled Per 

substitution of the original application by his legal heirs, 

namely, Pankaj Reuth S/e Krishna Narayan Rejth, who was the 

eriginal applicant and ,hsJiaS3since expire& on 12.12.17 an 

4 others. 

2. 	The application Per sub stitu tion is within the perie 

of three months. The application is allowed. Let the amendment 

be incorporated in the Q.A. 

3, 	The s ;e'the Peath certiFicate which has been made 

available by the l.ceunsel for the applicants be kept on record. 

4. 	The M.A. stanis disposed of accoringly. No erder is 

made as to costs. 
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